s

BEFORE THE CENTRAL ABMINISTRATIVE TRIBUNAL
BOMBAY BENCH, CAMP AT NAGPUR.

0.4.1127/92,

Shri H.,J. Patil. «s Applicant.
Vs.

Director, Natienal Envirenmental
Engineering Research Institute,
Nehru Marg, Nagpur & Anesther, .+ Respendents,

Ceram : Hen'ble Shri Justice M.S. Deshpande, Vice Chairman,

Hen'ble Shri M.Y. Prielkar, Member (A).

Appearancess:

1. Mrs,N.P, Hardas, Csunsel
fer the applicant,

2. Mr,.Ramesh Darda, Cesunsel N
fer the respendents,

ORAL JUDGMENT : Dated : 18.3.1993.

{ Per : Bhri Justice M,S. Deshpande, Vice Chairman §
) Heard. It appears te us that the applicaﬁt
sheuld be asked te raise such ebjectiens as may be
permissible snly 5%;# the cenclusien eof the enquiry.

We dlspese of the applicatien with iiherty te raise such
grounds as may be permissible te the applicant at the

cenclusien of the epnquiry. Interin erder is vacated.

“LL \n L

( M.Y. PETOLKAR ) ( M.5. DESHPANDE )
MEMBER(A) ., VICE CHAIRMAN.

He.



